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MANGANESE ORB : 

(9) Manganese dioxide (containing 780/0 
or more of Mn02 and 40/0 or below 
Pel· 

(b) 467~ Mn and above 

(c) 35%> Ma and above but below 
460/0 Mn 

(d) Below 350/0 Mn but above 
25% Mn 

(e) 250/0 Mn or below 

Directive to Financial Institutions due to 
New Licens lng Policy for Syo thetic Fibre 

923. SHRIMATI BfBHA GHOSH 
GOSWAMI : Will the Min ister of 
FINANCE be plea cd to state: 
I 

(a) whether in ' .the new fiberalised 
licens ing pol jcy for Synthetic Fibre Govern-
ment propose to direct public fin .lncial 
instituti ons to concentrate th ir preferences 
for investors in the eastern and central 
regi\)n ", which have poor account of inves t-
ment under the new policy on decent raii sa .. 
tion of induslri s during the periods of 
1972·1977 and 1978-1983; 

tb) if so, the time by which the 
nece ary d irec tives are proposed to be 
issued; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) No, 
Sir. 

(b) Does not arise. 

(c) Th publ ic financial institutions are 
expected to c nlJider all viable propo als 
keeping in view the priorities that have 
been laid down for them. 

Tariff ate of Forei D N w prInt 

924~ SHRI SAIP D IN CHOW-
DHA Y: Will th Minister of FINANCE 
be leased to tat 

whet or , fort - i~t4 Ano",' 

• 

Thirty rupee per tonne. 

Twe)v rupees per tonne. 

Seven rupees and fifty paise per toone. 

Five rupees per tonne .• 

Two rupees per toone. 

General Meeting of India~ and Eastern 
Newspapers Society pleaded for re-structur-
ing the tariff rates of foreign newsprint; 

(b) if so, whether Government agree 
with the request of the Indian and Eastern 
Newspapers Society; 

(c) if so, whether efforts were made to 
restructure th e tariff rates of foreign news-
print, details thereof; and 

(d) if not, the reasons tberefor? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
speech of the President of the Indian and 
Eastern Newspapers Society delivered at 
its 46th Anona I Genera) Meeting refers to 
the D ecember, 1984 judgement of the 
Supreme Court in regard to the levy of 
customs duty on newsprint and makes a 
plea for the removal of the levy. 

(b) to (d). A detailed study in 
accordance with the judgement of the 
Supreme Court has been undertaken by the 
Bureau of Industrial Costs and Prices in 
the matter. The Bureau have already sub-
mitted t heir report. The matter has 
thereafter been examined and is under 
consideration of the Gov.ernment. A final 
decision will be taken shortlY. 

Abolition of Minimum Esport Prlee for Tea 

925. SHRI BASUDBB ACHARIA: 
Will the Minister of COMMERCE be 
plea ed to state: 
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bave abolisbed minimum export price for 
tea; and 

(b) if so, the reasons tbereof 1 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a ) and (b). In 
view of prosp:cts of highe r wor ld produc-
tiOD, presence of large qua nt ities of low 
quality tea in the world market and 
higber s tocks level, the prices of tea have 
sbown declining tr nd d ur ing 1985. In th 
drop of this situa tio n, m inimum export 
prico on tea expor ts h s been abolish d so 
to enable Indian teas to compete effec~ 
tively in the world market. 

[ Translation] 

Accumulation of Huge Stock of Small 
Staple Cotton with Farmers 

9U. SHRI SHYAM LAL YADAV 
Will the M inis ter o f TEXTILES be 
pleased (0 s ta te : 

(a) whether farmer in the country are 
getting remunera t ive p rice for mall-staple 
and iong- ta ple collon; 

(b) whether la rge tocks have accumu-
lated with the fa rm rs prod ucing small-
staple cotton and if so, the reasons tber -
for; and 

(c) tho reasons for importing cotton 
last year 1 

THE MINISTER OF STATE OF TH 
MINISTRY OF T XTILBS (SH I 
KHURSHID ALAM K HAN) : (a) Y ", 
Sir. The Cotton Corporation of ndia h , 
been asked to purcha e co tt 0 at tho: 
minimum support prices a and when the 
market prices of kapas t r nd to fall blow 
the sUpport price to as ur" tbe farmer of 
remunortive price . 

(b) No Sir. 

(c) The import of m dium tample 
cotton was resor ted to during th Ia t 

cottOD e on to meet a par r of the hort e 

in thi variety t im ted t t h t ti 

(English] 

Interest or Delayed P yment 0 0 Out- tatio 
Cbeque 

927. SH I D.P. JADE] : Will the 
M inist r of FINA CE be plea ed to tate: 

(a) whetber Government hav directed 
nationalised banks to pay int re t n out-
s tation cheques which are nor crt=dited 
beyond 28 day ; 

(b) whether it i a fact tha t mo t 
ch ques are delayed f r period b~tweeD 
21 and 25 days; 

(C) wh ther Gov rnment propo e to 
reduc the p riod of delay p rmitled to 
only 20 days to make con (~S ion me ningfuJ; 
and 

(d) if not, the rea ons therer r ? 

THE MINISTER OF STATE IN T E 
MINISTR Y OF FJNANCE (HRI 
JANARDHANA POOl RY): (a) Reserve 
Bank of India dvised banks in Au ust 
J984 to pay intere t at Savings Ban rate on 
outstation cheque drawn on thei r own 
branchc a fter a period of 28 da}' wh , ro 
credit was afford d or cheque returned to 
the d po itor beyond a pl!ri d of 2 day 
of th ir lodg ment. 

(b) No sp cific data i av iJ ble r gar-
ding the time requ ired for eolJ elioD 
ch ques. 

(c) and (d). The question f r dueio 
the time tak 0 by bank f r collection 
of out tation cbequ h be n n in 'he 
att ntion of government od th b nand 
ignificant improvement in thi r 8 rd i, 

expected with pr r ssive improvem nt in 
communication and mee ni tion. 
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